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AND OTHER OFFICERS

NOTIFICATIONS BY GOVERNMENT

HOME DEPARTMENT

(COURTS-B)
AWARD OF COMMUNITY SERVICES AS PUNISHMENT - GUIDELINES..
[G.O.Ms.No.108, Home (Courts-B), 22" May, 2026.]
NOTIFICATION

In exercise of the powers conferred by Section 4(f) of the
Bharatiya Nyaya Sanhita, 2023 and in exercise of the powers conferred by
Section 523 of Bharatiya Nagarik Suraksha Sanhita, 2023, the High Court
of Andhra Pradesh hereby makes the following guidelines for award of
Community Services as punishment.

Guidelines for Community Services

S. | Community Place/Office of | Authorizing Monitoring Duration of
No. | Services service Officer Authority Community
Service
1. | Cleaning Government RMO/Dean or | District One day to
/maintenance | Hospital/ Designated Probation Thirty-one
of wards and | Government Officer Officer or days OR
peripherals Dispensaries any other Forty hours
appointed or | to Two
designated hundred
officer by forty hours.
the State
Government
for the
purpose
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2 Casualty / OP | Government RMO/Dean or Do. Do.
Management | Hospital Designated
Officer
3. Trolly/ Government RMO/Dean or Do. Do.
Movement Hospital Designated |
assistance Officer
4, Any other Government RMO/Dean or Do. Do.
duties Hospital Designated
identified by Officer |
RMO/Dean
which requires
more
special/medic
-~ |+« knowledge ( """ W+ /104721 n 0/ L
8. Cleaning District / Secretary, Do. Do.
/maintenance | Sub Division DLSA/Libraria
of study area, | Officer/ n /In-charge
stock area, Legal Aid Officer
and Clinics/
peripherals Any Govt.
Library
6. | Arranging of DLSA Secretary, Do. Do.
Books/Listing | Office/District DLSA/Libraria
of Books or /Sub Division n /In-charge
any clerical Office/Any Officer
assistance or | Government
Binding Library :
7. | Cleaning of Government HM/Principal Do. Do.
classrooms, Educational or Designated
library, Institutions Officer
labs,grounds
and
peripherals
8. | Cleaning/ Corporation/ Respective District One day to
maintenance | Municipality/ Commissioner | Probation | Thirty-one-
along with Panchayat or Designated | Officer or days OR
Municipal Officer any other | Forty hours
Corporation appointed or to Two
cleaning staff Designated hundred
Officer by | forty hours.
the State
Government
for the
purpose
9. | Removal of Corporation/ Respective Do Do
weeds from Municipality Commissioner
roadsides /Panchayat or Designated
Officer
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10. | Any Cleaning | Public Offices Concerned Do Do
or Officers
maintenance
of public
buildings,
including
police stations

11. | Traffic Police Station SHO/Designat Do Do
regulation, ed Officer
crowd
regulation,
premises/stati
on cleaning,
common
areas
maintenance

12. | Cleaning/ Public Parks Respective Do Do
Maintenance Commissione

ror
Designated
Officer
13. | Cleaning Old Age Warden/ Do . Do
/Maintenance | Homes/Mental Incharge ‘
' ‘Health Officer/Design
Institutes/ ated Officer
Hostels/Social
Welfare
Department
' Buildings

14. | Tree Planting, Forest Ranger/ Do Do
watering, weed | Department Incharge
removal and Officer/
maintenance Designated
wark Officer

15. | Cleaning Zoo/Museums Curator/ Do Do
/Maintenance Incharge
or Clerical Officer/Design |-
assistance , ated Officer ‘

16. | Any other duty | Concerned Concerned District One day to
as part of | Department Officer Probation Thirty-one
Community Officer or - | days OR Forty
service which any other hours to Two
the Court appointed or | hundred forty
deems fit in the Designated hours.
given case Officer by

the State
Government
for the
purpose

KUMAR VISHWAJEET.
Principal Secretary to Government.
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HIGH COU_RT OF ANDHRA PRADESH AT AMARAVATI

Endt.Roc.N0.1098/S0/2025 - Dated: ,Z"«? .06.2026

Gazette Notification No.130, Dated:25.05.2026,
issued by the Government of Andhra Pradesh.

“COMMUNICATED.”
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REGISTRAR GENERAL

To

1) The Principal Secretary to the Hon’ble the Chief Justice, High Court of
Andhra Pradesh (with a request to place the same before the Hon'ble
the Chief Justice for Her Lordship’s kind perusal).

2) All the P.Ss to the Hon’ble Judges (with a request to place the same
before the Hon’ble Judge for their Lordship’s kind perusal).

3) All the Registrars, High Court of Andhra Pradesh.

4) The Registrar (IT)-cum-Central Project Coordinator, High Court of
Andhra Pradesh (with a request to instruct the concerned to place the
Gazette Notification in High Court’'s website).

5) The Member Secretary, A.P. State Legal Services Authority.

6) All the Unit Heads in the State of Andhra Pradesh (with a request to

circulate the same to all the Judicial Officers in your unit).

) The Director, A.P. Judicial Academy, Mangalagiri.

8) The Secretary, High Court Legal Services Committee.

) The Director, High Court Mediation & Arbitration Centre.

10) Spare.



